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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE : : : :

TINSUKIA

Present:   Smt. A. Bhattacharyya, A.J.S.

Chief Judicial Magistrate,

                   Tinsukia.

PRC Case No. 208/2019

         Under Section 498(A) of the Indian Penal Code

           The State of Assam............................................Complainant

                                      -Versus-

Sri Jayanta Mahajan.....................................Accused persons

Appearance :

             Smti. Jamila Khatoon, 

             Ld. Addl. Public Prosecutor..........................For the State

             Sri Niranjan Sutradhar

             Ld. Advocate.......................................For the Accused Person

Evidence recorded on          : 15.12.2020

           Date of Argument               : 29.12.2020

           Date of Judgment               : 29.12.2020
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                                              J   U  D  G  M  E  N  T

1. The prosecution case in brief is that ejahar was lodged by

the informant namely Smti. Sangeeta Mahajan wherein it is submitted

that the informant is the legally married wife of Sri Jayanta Mahajan

(Accused). It is submitted in the ejahar that the marriage between the

informant and the accused was solemnized on 22.11.2010. After the

marriage  ,  the  accused  along  with  his  father  and  mother  used  to

torture the informant both mentally and physically and also  assaulted

the informant without any reason. The informant also submitted in the

Ejahar that the accused along with his father and mother dragged the

informant out of her matrimonial house and had spread rumours in the

society that the informant used to maintain some illicit relations with

some other person. It is also alleged that the accused had threatened

the informant that he would a file false case against her and would get

her arrested on false allegation of theft of money. Hence this case.

2. On receipt of ejahar, the same was registered as Tinsukia

PS  Case  No.  1189  of  2017  u/s  498(A)  IPC.  On  completion  of

investigation, Charge-Sheet was submitted in the case u/s 498(A) IPC

against Sri Jayanta Mahajan. On receipt of summons, the said accused

person  appeared  before  the  court  and  copies  of  Prosecution

Documents were furnished to him. Charge u/s 498(A) IPC was read

over and explained to which he pleaded not guilty and claimed to be

tried.

3. During trial, the prosecution side adduced evidence of the

informant. Statement of the accused u/s 313 Cr PC was dispensed with

as no incriminating materials found. Heard Ld. Counsel for the accused

and Ld. Addl. Public Prosecutor.

Points for Determination

  4.      The following points are considered for determination of

this case:                 

i) Whether  the  accused  person  Sri  Jayanta

Mahajan being the husband of the informant

treated her with cruelty demanding money as
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dowry and harassed her so as to drive her to

commit  suicide  and  thereby  liable  to  be

punished for offence u/s 498(A) IPC?

Discussions,  Decisions  And  Reasons

Thereof

5.  The prosecution side adduced the following evidence for

establishing their case:   

 6. PW-1 Smti. Sangita Dutta, the informant deposed in her

evidence  that  she  was  married  to  Sri  Jayanta  Mahajan  on  22nd

November, 2010 and their marriage was organized socially at Tinsukia.

After  marriage  she  started  to  reside  with  the  accused  Sri  Jayanta

Mahajan  in  his  residence  situated  at  Khargeswar  road,  Tinsukia  as

husband and wife. Out of the said wedlock,   a male child was born.

During her stay at her husband’s house, some domestic dispute arose

with  her  husband and she  returned  back  to  her  parents’  house  at

Sripuria, Tinsukia and lodged the FIR of this case. Exh.1 is the said FIR

and Exh.1(1) is her signature. In course of time, her husband filed title

suit of (M) No. 25/2018 in the Court of Ld. District Judge, Tinsukia for

dissolution  of  their  marriage.  The  whole  matter  subsisting  with  her

husband was amicably resolved at Redressel  Forum and as per the

said settlement she agreed to withdraw the present case which was

lodged  by  her  against  the  accused.  In  pursuance  of  the  said

settlement, she did not desire to proceed with this case.

7. Heard Ld. Counsel for the accused and Ld. Addl. PP. It is

reflected from the evidence on record that the accused person and the

informant had entered into terms of settlement amongst themselves

and did not want to proceed further with the present case. Moreover

the  informant  in  her  evidence  remained  silent  with  regard  to  any

demand of dowry by the accused person. 

8. Hence, considering all the above aspects it is found that

the prosecution failed to prove the offences U/S 498(A) of IPC for want

of evidence. Accordingly, the accused person Sri Jayanta Mahajan is

acquitted from the offences punishable u/s 498(A) of IPC.
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9. This case is accordingly disposed of.

Given under my hand and seal of this Court on the 29th day of

December, 2020.

Dictated and corrected by me

       (A.Bhattacharyya)                                       (A.Bhattacharyya)
 Chief judicial Magistrate,                              Chief Judicial Magistrate,

Tinsukia.                                                            Tinsukia.
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APPENDIX

PROSECUTION WITNESSES

PW-1:- Smti Sangita Dutta @ Sangita Mahajan 

PROSECUTION EXHIBITS  :

Ext. 1- Ejahar

                

                  (A. Bhattacharyya)           
 Chief Judicial Magistrate,

Tinsukia. 


